
 3817  Written  Answers

 सरकार  निधियों  की  उपलब्धता  क ेआधार
 पर  निम्न  आय  वर्ग  के  अपने  कर्मचारियों  को

 वास  देने  का  भरसक  प्रयत्न  कर  रही  है  ।

 तीसरी  योजना  को अवर धि  तथा  1966-67%

 दौरान  दिल्‍ली  में  कुल  9800  क्वार्टर  तैयार

 हुए  थे  तथा  इनमें  से  7636  यूनिट  टाईप

 i.  li,  तथा  आ  में  थे  :  टाईप  ४  तथा  iii
 के  1512  क्वार्टरों  का  निर्माण  भी  चल

 रहा  है।

 (ख)  और  (a).  दिल्ली  की  स्थिति

 निम्नांकित  Re

 ca
 टाइप  मांग  वासदिया  प्रतीक्षा

 गया  सूची  पर

 1  21951  13095  118  56

 ii  42746  13681  29095

 iil  13322  4244  9७78

 U.S,  Rupee  Holdings  in  India

 1949,  Shri- A.  Sreedharan:
 Shri  ए.  VisaWambharan:
 Shri  Mangalathunadom:
 Shri  Kameshwar  Singh;
 Shri  P.  N,  Solanki:
 Shri  D.  C.  Sharma:
 Shri  Yashpal  Singh:
 Shri  R.  Barua:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  entered  into  an  agree-
 ment  with  the  U.S.  Government  with
 regard  to  the  U.S.  rupee  holdings  in
 India;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  A  statement  of  the  loan
 and  grant  agreements  so  far  signed
 with  the  Government  of  the  United
 States  out  of  their  rupee  holdings  in
 India  is  given  in  Annexure  I  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-573]67].
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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC

 IMPORTANCE

 REPORTED  REFUSAL  OF  CENTRAL  Gov--
 ERNMENT  TO  MAKE  AVAILABLE  TO:
 OrissA  GOVERNMENT  CBI  REPORT  ON
 Suri  B.  PatNaIk

 आ  सध  लिमये  (मोर)  अध्यक्ष

 महोदय,  मैं  अविलम्बनीय  लोक  महत्व  के

 निम्नलिखित  विष ब  की  ओर  गृह-कार्य  मंत्री

 का  ध्यान  दिलाता  हूं  और  पघ्रदथना  करता

 हूं  कि  वह  इस  बारे  में  एक  वक्त्  3

 “कुड  उपऋमों,  जिन  में  उड़ीसा  के  भूतपूर्व
 मुख्य  मंत्रो,  श्री  बो  पटनायक,  नियन्त्रक

 हितार्थ  हैं,  के  लेन  देन के  बारे  में  केन्द्रीय  जांच

 ब्यूरो  (सो०  की  आई०)  की  रिपोर्ट  उड़ीसा
 राज्य  सरकार  की  देने  से  केन्द्रीय  सरकार  के

 इन्कार  का  समाचार  nil

 The  Minister  of  Home  Affairs  (आएं
 ऊ.  छ.  Chavan):  Sir,  in  a  letter  ad-
 dressed  to  me,  the  Chief  Minister  of
 Orissa  had  said  that  the  State  Gov-
 ernment  had  decided  to  appoint  a
 Commission  of  Enquiry  under  Sec-
 tion  3(1)  of  the  Commissions  of
 Enquiry  Act  1952  to  inquire  into  the
 charges  of  corruption  and  improprie-
 ties  committed  in  different  spheres  of
 administration  by  the  ex-Ministers  of
 Orissa  and  that  it  would  be  helpful
 if  copies  of  the  report  of  the  C.B.I.
 and  the  Cabinet  Sub-Committee  are’
 made  available  to  the  State  Govern-
 ment  for  their  reference,

 In  my  reply  dated  10th  May,  1967,
 I  said  that  the  C.B.I.  did  not  make  a
 regular  inquiry  into  the  allegations:
 and  did  not  examine  any  witnesses.
 They  were  entrusted  with  a  limited
 task  of  collecting  the  relevant  facts
 from  the  records  of  the  Orissa  Gov-
 ernment  and  submitted  a  report  on.
 the  basis  of  those  facts.  The  CBI.
 report  was  intended  only  for  the  con-
 sideration  of  the  Cabinet  Committee,
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 and  the  Prime  Minister.  The  docu-
 ments  prepared  for  the  Cabinet  or

 -any  of  its  Committees  are  always
 treated  as  secret.

 Shri  Ranga  (Srikakulam):  It  was
 placed  on  the  Table  of  the  House.

 Mr.  Speaker:  Let  him  finish.

 Shri  Surendranath  Dwivedy
 (Kendrapara):  This  information  द
 can  give:  1  have  published  that  as  a
 ‘booklet.

 Mr,  Speaker:  Let  him  finish  read-
 ing.  I  will  give  them  an  opportunity.

 Seme  hon.  Members  rose—

 ‘Mr,  Speaker:  No,  please;  please  sit
 ‘down.  Let  the  hon.  Minister  finish
 his  answer.  The.  I  shall  certainly  a!-

 tow  them  to  put  their  questions.  ह
 the  middie  they  should  not  raise  these
 questions.  (interruption).  Hon.  Mem-

 ‘bers  may  take  note  of  the  9005
 aaised  by  the  hon.  Minister  and  then
 .ask  questions.

 To  राम  मनहर  सोनिया  (मनोज)  :

 यह  बड़ी  रेगुलर  एंक्वायरी  है।

 Mr.  Speaker:  He  can  say  it  is  irre-
 ‘gular  and  ail  that,  later  I  have  no
 objection.  He  can  put  his  questions
 later.  Let  him  finish.

 शी  अब्दुल  गनी  दार  (गुड़गांव):
 मिनिस्टर  साहब  बनाये ंकि  यह  रिपीट  गुप्त
 कैसे हे।
 अ  -  उन  उ

 La  an
 _ Ghri  अ.  के,  Chavan:  The  Orissa

 ‘Chief  Minister  was  also  informed
 that  these  documents  were  not  sup-
 plied  to  his  predecessor  in  office  (Shri
 Sadasiba  Tripathy)  who  had  also  ask-
 ed  for  them.

 rl  No  Psi  (Rajpur):  Sir, on  a
 point of  order.  The  bon.  Minister has
 Sut  now  stated  that  these  documents
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 are  secret  documents,  and  therefore,
 they  cannot  be  made  available  to
 another  State  Government.  This  may
 give  the  impression  that  the  hon.
 Minister  is  interested  in  shielding
 their  own  people;  it  was  their  own
 people.  Quite  apart  from  that,  it  is  a
 serious  issue,  and  I  want  to  ask  this
 question.  You,  Mr.  Speaker,  perhaps
 will  recall  as  an  hon.  Member  of  this
 House  that  the  document  in  question
 was  laid  on  the  Table  of  the  House.
 (Interruption).  Now,  so  far  as  the  sa-
 nctity  of  a  document  is  concerned,  the
 fact  that  it  was  laig  by  the  hang  of
 the  hon.  Minister  does  not  make  it
 more  valuable  than  the  document  pla-
 ced  on  the  Table  by  an  hon.  Member
 of  this  House.  The  document  laid  on
 the  Table  has  the  same  sanctity,  whe-
 ther  it  is  placed  by  Kamath  or  by  che
 Minister's  predecessor.  The  document
 in  question  is  not  a  secret  document.

 It  is  part  of  the  record  of  the  House.
 Mr.  Chavan  cannot  take  shelter  by
 saying  that  it  is  a  Cabinet  document.

 Shri  Ranga:  The  point  made  by
 Shri  Nath  Pai  has  great  relevance  to
 the  role  we  have  to  play  here  and  I
 support  that.  We  requested  the  Gov-
 ernment  to  publish  that  document,
 but  Government  refused  to  accede  to
 our  request.  ‘When  that  documen:

 was  placed  on  the  Table  of  the  House.
 objection  could  have  been  raised  by
 any  member  saying  that  that  docu-
 ment  ought  not  to  be  placed  on  the
 Table  of  the  House.  Then  it  would
 hav.  teen  open  to  the  Chair  not  to
 allow  it  to  be  placed  on  the  Table.
 But  when  it  was  allowed  to  be  placed
 on  the  Table  of  the  House,  it  would
 not  be  right  and  proper  for  the  Gov-
 ernment  to  plead  ignorance  of  its
 existence.  It  is  not  proper  for  the
 Government  not  to  take  cognizance
 of  the  document  placed  on  the  Table
 of  the  House  and  to  refuse  to  aupply
 it  to  two  successive  Chief  Ministers
 of  Orissa.  (interruptions).

 Me.  Speaker:  When  points  of  order
 are  raised,  naturally  the  minister
 should  not  reply.  The  Speaker  hes
 to  reply.  I  thought  इ  could  ask  Mr.
 Limaye  to  put  his  question.  But  aow
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 points  of  order  are  raised.  After  they
 are  exhausted,  I  wll  come  to  ques-  ,
 tions.

 Shri  Chintamani  Panigrahi:  rose—~
 Mr.  Speaker:  Yes,  Mr.  Patnaik.

 An  hen.  Member:  He  is  not  Patnaik;
 he  is  Panigrahi.

 Mr.  Speaker:  उ  am  sorry;  it  is  my
 mistake.  Mr.  Panigrahi.

 Shri  Chintamani  Panigrahi  (Bhubda-
 neswar):  On  a  point  of  order,  Sir.

 Shri  #  K.  Deo  (Kalahandi):  ह
 object  to  his  taking  part  in  this.  He
 nas  personai  interest  in  it.  When  he
 left  the  Communist  Party  and  joined
 the  Congress  Party  (Interruptions).
 He  was  on  the  pay  roll  of  Biju
 Patnaik.  He  was  the  representative
 vf  the  Kalinga  papers.  (Interrup-
 tions),

 Shri  P.  Venkatasubbaiah  (Nandyal):
 He  has  made  wild  allegations  against
 the  hon.  Member.  ft  is  breach  of
 privilege,

 Mr.  Speaker:  J  have  called  Mr.
 Punigrahi.  He  is  an  hon.  Member
 of  the  House  us  much  as  anybody
 vise.  You  cannot  restrain  him.  You
 cun  go  to  a  court  and  seek  a  remedy.
 I  cannot  stop  him.

 Shri  Chintamani  Panigrahi: I  have
 heard  the  high-priest  of  Indian  reac-
 tiun  of  the  Swatantra  Party  on  that
 side.  He  said  that  1  left  the  com-
 munist  party  and  joined  the  Congress
 Party,  I  am  proud  of  it.  (Interrup-
 tions),

 Mr.  Speaker,  Hix  point  of  order  15
 १९  relevant  as  anybody  e'se's.

 *  Some  allegation  has  been  made
 ‘tuinst  him  and  he  should  at  least  be
 «llowed  to  defend  himself.

 भी  मयु  frat:  लेकिन  जो  ER  -वह
 करो है,  उस  में  बववस्था का  प्रश्न  क्या  है।
 अट  को  अपनी  जा बनी  या  आत्म-चरित्र  इस
 सदन  के  सामने  रक  सहे  हैं।
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 शी  मू  Wo  wt  (कागज)  :  अध्यक्ष
 महोदय,  उधर  के  मामलों  सदस्यों  को  इधर
 की  वात  भी  सुननी  चाहिए  ।  उन  का  पियानो
 क्यों दाग रही  है,  उन  में  सुनने  की  भो  ताकत
 नहीं  है  1

 Shri  Chintamani  Panigrahi:  As  the
 Home  Minister  said,  no  discrimina-
 tion  has  been  made  so  far  as  the
 supply  of  this  report  to  the  State  Gov-
 ernment  is  concerned.

 Mr.  Speuker:  The
 answer  it.

 Shri  Chintamani  Panigrahi;  When
 the  Congress  Chief  Minister  was  there,
 he  also  wanted  a  copy  of  that  report
 but  it  wag  not  supplied.  (Interrup-
 tions).  If  there  are  any  charges,  we
 demand,  now  that  they  are  in  the
 Government,  they  have  access  to  a‘l
 the  files,  let  them  file  a  suit  in  a  court
 of  law  and  if  those  charges  are  proved
 let  them  punish  Shri  Patnaik.  Let
 them  not  make  political  capita!  like
 this  (Interruptions).

 minister  will

 Mr.  Speaker:  Order,  order.  1  would
 request  everybody  to  sit  down  now.

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  Sir.  I  want  your  ruling  on
 this  point  of  order.  whether  21  hon.
 Member  who  has  been  allowed  by  you
 to  speak  should  be  prevented  from
 speaking  by  other  hon.  Members.

 Mr.  Speaker:  That  is  what  1  have
 been  saying.  May  I  now  request  Shri
 Madhu  Limaye  to  put  his  question.

 Shri  Ranga:  Sir,  a  relevant  point..

 Mr.  Speaker:
 spoken  once.

 Shri  Ranga:  Sir,  I  rose  in  support
 of  the  point  of  order  because  it  is  a
 very  relevant  point:  whether  you  sus-
 tain  jt  or  not  is  another  matter.  He
 has  raised  a  very  good.  relevant
 point.

 You  have  already

 Mr.  Speaker:  1  agree  it  is  a  relevant
 point,  but  not  a  point  of  order.

 ce  Mh
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 Shri  Ranga:  That  is  why  I  took  the
 trouble  to  rise  in  my  seat  and  take
 your  time  and  also  the  time  of  the
 House  in  order  to  support  it.  I  also
 gave  you  the  reasons.  If  you  do
 not  think  it  possib'e  now  to
 consider  all  ९  points  that
 were  mentioned by  both  of  us  in  re-
 gard  to  that  document  which  was
 placed  on  the  Table,  whether  it  should
 be  taken  notice  of  by  the  Govern-
 ment,  whether  it  should  be  taken
 cognizance  of  by  the  Government,  and
 thereafter  deal  with  it  and  with  the
 State  Government  also  on  that  basis,
 that  it  is  already  there  in  public
 possession,  that  is  a  point  that  has  got
 to  be  considered  by  you  carefully
 Qnterruption).  Sir,  you  are  getting
 impatient  and  you  do  not  allow  me  to
 complete.  What  I  am  saying  is,  if  you
 are  not  prepared  to  consider  it  now,
 take  time  by  all  means.  But  it  is  a
 very  relevant  point.  You  may  sus-
 tain  it,  you  may  not  sustain  but  do  not
 Gismiss  it  as  if  it  is  of  no  account.

 Geme  hon.  Members  rose—  °

 Shri  Abdul  Ghani  Dar:  Sir, I  rise
 to  a  point  of  order.

 Mr,  Speaker:  Order,  order.  When
 I  am  on  my  legs  everyone  else  should
 sit  down.  When  leaders  of  groups  get
 up,  I  ०७५  them  and  give  them  a
 chance.  But  if  the  same  leader  gets
 up  once,  twice  and  even  three  times
 it  will  be  difficult  for  me  to  call  him
 every  time.  I  have  no  objection,  but
 there  are  other  leaders  also  who  want
 to  speak.  हम  instance,  Dr.  Lohia.
 Shri  Hiren  Mukerjee,  Shri  Abdul
 Ghani  Dar  and  others  a'so  want  to

 1  would  like  to  hear  them

 order,  or  not,  it  is  a  very  pertinent
 I  would  like  to  say  that  it

 ee 555
 i  all  right  and  the  Minister

 reply  to  that  point.  1  did
 officially  permit  Shri  Nath  Pal af
 i  ष

 ह  प ः  प  है  दि 3

 JUNE 8  1967

 a  point  of  order  (Interruption).

 on  Shri  3.  Patnaik  3824

 ‘Minister.  Shri  Kamath  placed  a  docu-
 ment  on  the  Table  in  those  days.  Alt
 of  us  know %  is  public  property.
 Therefore,  the  Minister  will  have  to
 answer  that  point  and  he  will  answer
 tt.  I  have  no  objection  to  that.  I
 have  already  said  that  it  is  a  relevant.
 point,

 Now,  let  us  proceed.  I  will  cal!  hon.
 Members  one  by  one.  I  will  allow
 hon.  Members  on  these  benches  also.
 Cet  them  also  have  their  say.  After
 all  they are  also  hon.  Members of  this
 House.  Let  us  hear  Shri  Abdul  Ghani
 Dar  first.

 शी  अब्दुल  भगनी  दार  :  मिस्टर  स्पीकर,
 मर,  मैं  जनाब  का  सिंग  इम  बात  पर  चाहता
 हं  कि  मिस्टर  चहवाण  ने  यह  फरमाया कि
 क  हम  ने  अपने  केबिनेट को  मेटिसफेबणन
 के  लिये  डाक्यूमेंट्स  इक  किए,  उन  पर

 विचार  किया.  वह  फरत  हैं  1  मैं  यह  जानना
 चाहता  हूं  कि  कोई  भीनी-टर  क्या इस  हाउस
 को  उस  इन्क्वायरी  से  जी  उन्होंने  किया  काम

 रख  सकता है  या  अन्धेरे  में  जमा  मकता है
 जब कि  वह  करप्शन के  बारे  मे  हो  भोर
 एक  स्टेट  सरकार  जब  केवल  सरकार  ने  कई
 सेक्शन  नहीं  लिया,  म्यूर  आफ  पाया  पर
 या  उमस  करशन  की  जो  स्पोर्ट  उन्हें  मिली,

 उमस  पर  बह  सर्कार  ऐक्शन  मेना  गा हतों है है
 नो  क्या  हिन्द  सरकार का  कोर्ट  मिनिस्टर
 इस  आत  वा  अधिकारी है  कि  वह  यह  कह
 कर  के  कि  गुप्त  है  एक  करप्शन  पर

 बीमा  तरह  से  परदा  डाल  सकना  है  और
 आप  इस  को  इजाजत दे  सकते a  कि  वह
 टाउन  को  जो  कि  उन्होंने  एंक्वायरी  की  उस
 से  ख़ामोश  रखे  कौर  बह  हाउस  के  मामले  न

 आय  कि  गया  किमी  था  ओज  चटमायक सौर और  '
 बीरेन  मिला  ने?

 Pune  5  Alone grt) st)
 ra 2)  BU  छु  नज  =  phage

 अ  दह  Unle  आ  नप  pol
 ad  fa  @  J  Yo  सं  पिर

 — os
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 BEL  hehe £ £  sof gl
 वाक्य  >  दी  Py  Ps)  RaggSlS
 a  कल  -o  wi  we

 fake  र  स  कर  Val  Why

 a  at  ul  क  ure  ppl  us
 Like  के  दिन  क  J  की  o>

 2  Uke  &  dy ute  eyo! प  न

 ry

 edd urel Soe 5 2  rel  जि  अ  nse
 urge ts yl गे,  3  छे  Ute  न  cpl
 Seitabayay te US US .  ्  US  a  ry  उन्

 ह  आर  हैं

 डा०  राम  मनोहर  लोहिया:  आप
 संविधान को  धाराओं  को  देखिए  ।  सब

 मे  पहले  ता  166-% 4  1664 में  अध्यक्ष

 महिला,  शिखा  हुआ  है  कि  जो  कुड  शब्द
 सरकार  करती  है  वह  पलस्तर  के  भाम  में  t

 जितना  भी  कार्यकारी काम  राज्य  सरकार
 का  होता  है  बह  राज्यपाल  के  नाम  में  होता
 है।  यह  धारा  mt  wt  आप  ।  फिर  उस  के
 बाद  घारा  155  देखें  शारा  155  में  राज्य

 पालकी  नियुक्ति  कौन  करता  है?  राज्यपाल
 की  नियुक्ति  राष्ट्रपति के  ह।  तो  राज्य

 सरकार  के  सभी  हाकर  कामों  को  राज्य
 पाल  के  माम  से  किया  जाता  है  जिस  शो  नियुक्ति
 राष्ट्रपति  करते  Ey  अल  यह  राज्य  सरकार
 ने  zy  ore  में  कार्यकारी  काम  किया  कि

 स्

 उन्होंने  एक  दस्तावेज  मांगा  या  डो  दस्तावेज़
 मांगे।  एक  दस्तावेज  जो  राज्य  सरकार  मांगती
 है  यानी  गर्वनर  मागता  है  यानी  राष्ट्रपति
 मांगता है  .  .  .  उम  का  मतलब  होता
 है  ॥  ओ  चव्हाण  ने  राष्ट्रपति
 का  अवमान  किया  है,  गराज्यपयान  का
 अवमान  किया  है  और  सारे  संविधान  को
 धाराओं  को  धम  किया  है  ।  वह  तनने
 आउ  न्हीं  लेमकते  कि  वह  कैबिनेट  सब-कमेटी
 की जो  रपट  थी  जो  बहुत  दिया  तरह  से
 श्री  नाथ  ने  मामला  उठाय,  मान  लीजिए
 थोडी  27  के  लि  कि  कैबिनेट  को  उप  -समिति
 की  पट  किमी  तरह  मे  थे  नहों  मानता,
 लेकिन किसी  तरह  से  गीत  मान  औ  ी  जाय

 ती  1134  वर  1.3६  बातों  को  चर्चा  है  -  एक  तो
 कैबिनेट  उप-समिति  की  रपट  की  चर्या  है
 और  दूसरे  सेटल  म्यूर  आफ  इन्वेस्टीगेशन
 को  च्चा  है  ।  तो  लंदन  एयरो आफ  इन्बेस्टी-
 सेशन  बह  1.  एक  संस्करण  महकमा  है,  जांच

 करता Zl  उस की  रपट  कभी  किसी  तरह
 से  भो  कैबिनेट  का  दस्तावेज  नहीं  कहा
 जा  सकता पौर  जो  आदमी  उसे  कैबिनेट  का

 दस्तावेज़  कहता  है.  (व्यवधान) re  अभी
 नहीं,  अभी  ता  कई  धाराएं  हैं  संविधान को  ।
 उस  आदमी  के  बारे  भें  कहना  चाहता  ड्  बह
 आदमी है  या  क्या  हैं  यह  मेरी  समझ  में

 नहीं  आता  जा  केन्द्रीय  ब्यूरो  आफ  इन्वेस्टी-

 गेशन  के  मुझसे  में  ऐसी  बात  कटता  है  ।
 इसलिए यह  राष्ट्रपति  या  अवभान  होने  के
 साथ  साथ  कौर  केन्द्रीय  ब्यूरो  साफ  टेस्ट  पेशन
 का  दस्तावेज  बिलकुल  एक्  गैर-कैबिनेट का
 दस्ताउंश  होने  हुए मैं  आप  का  ध्यान
 जरा  खोचूंमा  256  धारा  को  तरफ n
 250  धारा  में  लिखा  हुआ  है  राज्य  सरकारों

 को  कानून  के  अनुसार  चलाने  के  लिए  केन्द्रीय
 सरकार  को  अधिकार  होगा  कि  बट  वन्स  वक्त
 पर  उन  को  हिदायतें  दे  सके  जिस  से  कि  राज्य
 सरकार  कायदे,  कानून  भोर  नियम  के  हिसाब
 से  चले और  इस  के  साथ  साथ  25711)

 आराओं  क्य  कहीं  राज्य  सबा  रुकावटें
 आते  है,  तो  फिर  हन्  सरकार  कों  हक
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 है  कि  जह  इन  रुकावटों को  दूर  करे  ब  आप
 अच्छी  तरह  से  जानते  हैं,  झग्यक्ष  महोदय,
 क्योंकि  आप  को  दोनों  सरकारों  का  अनुभव
 है किये सारे  रिश्ते  एक  तरफा  नही  हुआ  करते,
 दुतरफा  हुआ  करते  हैं।  जब  तक  ये  रिश्ते

 दुतरफा  चलते  है,  तब  तक  कायदे  और  कानून
 से  राज्य  चलते  हैं,  लेकिन  जब  रिश्ते  एकतरफ।

 हो  जाया करते  हैं  नो  फिर  वहा  कायदे भोर
 कानून  खम  हो  जाया  करते  हैं।  अब  पह  नहीं
 हो  सकत |  कि  हर  साहब  अपनी  तरफ
 से  संविधान  ओर  दस्तूर  के  इस  कानून  का
 एकतरफा  चलाने  हैऔर  उड़ीसा  या  किमी
 आर  राज्य  सरकार  की  हिदायतें  भेजने  रहें,
 जब  कि  य  खुद  राजा  नहीं  हैं  कि  सरकारी

 महकमों  के  दस्तावेज  जा  कि  उनकी  सरकार

 से  सम्बन्ध  रखन ेह  सम  को  दिये  जाय  a  धप
 से  विशा  टूट  जाया  ओर  जहा  धारदार

 ढा,  धारा  28  उदा  आ  254]  ए)  ूटी |
 इसलिये  रर्टपानि  के  अमान  3  साथ  साथ,

 थो गृह पंबा  ज  महाराज  स  अने  में  कन्द
 अर  क्यों  केबल  में  विध्याम को सम्वन्ध द्  सम्बन्ध
 बना  डाला  है  t
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 Shri  H.  N.  Mukerjee  (Calcutta
 North  East):  Sir,  you  will  forgive
 me  because  like  some  of  us  I  am
 developing  a  growing  allergy  ‘o  30
 much  that  goes  on  in  this  House,  but
 I  think  this  is  an  occasion  when  you
 should  intervene  before  further  infor-
 mation  is  elicited  in  regard  to  this
 matter.  I  say  this  because  a  repcert
 ०१  the  CBI  vouched  for  by  an  hon.
 Member  of  this  House  was,  under  the
 rules  of  this  House  and  after  a  con-
 siderable  procedural  tussle,  permit-
 ted  by  the  former  Speaker  to  be
 placed on  the  Table of  the  House.
 As  soon  as  that  was  done,  that  docu-
 ment,  I  take  it,  became  public  pro-
 gerty  and  whatever  followed  after-
 wards  in  regard  to  investigation  of
 the  matter  pertaining  to  that  docu-
 ment  placed  on  the  Table  of  the
 Bouse  is  surely  public  property;
 it  should  be  public  property.  '  What
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 has  happened  in  this  case  as  far  as  we
 have  been  able  to  gather  so  far  is that  the  Government  in  its  wisdom
 chooses  to  keep  away  from  the  Orissa
 Government  even  the  copy  of  the CBI  investigation  report.  ‘That  inves-
 tigation  report  was  vouched  for  by  a
 hon.  Member  of  this  House,  the
 veracity  of  which  was  not  contested
 by  the  Government  of  the  day.  Now
 the  Government  Is:  trying  to  hide  it
 and  put  it  in  some  kind  of  a  cup-
 board.  What  kind  of  skeletons  are
 there,  I  do  not  know.  But,  as  you
 always  say  when  a  point  of  order  is
 raised  that  you  will  give  the  answer,
 Shri  Ranga  and  J  have  been  trying
 only  ०  insist  that  you  be  pleased  to
 give  an  answer  because  procedurally
 it  is  an  important  matter  of  basic  prin-
 ciple.  Since  this  document  had  been
 placed  on  the  Table  of  the  House,
 vouched  for  by  a  Member  of  फाड
 House  and  uncontested  in  so  far  as
 its  veracity  is  concerned  by  the  Gov-
 ernment  of  the  day,  we  surely  have
 a  right  to  claim  here  that  the  docu-
 ment  should  have  been  made  availa-
 ble  to  the  Orissa  Government  and  if
 the  Government  has  proceeded  on  this
 wrong  ‘pattern  then  something  has

 to  be  done  at  the  present  stage  and
 before  any  further  information  can

 be  elicited.

 आ  अटल  बिहारी  आरोपी  (अल राम
 पूर)  :  अध्यक्ष  महोदय,  इस  मदन  के  सामने
 दो  सवाल हैं  7  क्या  सरकार  को  अधिकार है
 कि  वह  सदन  को  उड़ीसा  के  कुछ  राजनीतिक
 नेताओं  के  सम्बन्ध  भें  सी०  Ato  आई  ने
 जो  आंच  की  है,  उम  आंच  की  रिपोर्ट  से  प्रबगने
 करे?  दूसरा  प्रश्न  यह  है  कि  क्या  केन्द्रीय
 सरकार  को  यह  अधिकार  है  कि  उस  रिपोर्ट

 को  उड़ीसा  सरकार  को  देने  से  इन्कार  कर
 दे?

 अध्यक्ष  महिला,  भ  गृह  मंत्री

 महोदय  ने  कहा  कि  वह  रिपोर्ट  गुप्त  है  मैं
 आया  से  कहना  चाहूंगा  कि  यह  फैसला  आपको
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 करना  है  कि  क्या  सस  रिपोर्ट  का  अकाली
 होना  सार्वजनिक  हित  में  है का नहीं  है।

 पा  मंत्री  महोदय किसी  भी  जानकारी को
 इंस  सदन  से  छिपा  सकते  हैं,  यह  कह  कर  कि

 बह  जानकारी  गुप्त  है  ।  अगर  वह  जानकारी
 देना  सार्वजनिक हित  में  ग  हो,  तभी  उस
 आबकारी  को  देने  से  इन्कार  किया  जा  मकता
 है  1  लेकिन  मंजरी  महोदय  ने  यह  दावा  नहीं
 किया  है  कि  यदि  उस  रिपोर्ट  को  अता  दिया
 गया  तो  देश  की  सुरक्षा  खतरे  में  पड़  त्यागी
 या  देश  के  शत्रुओं  को  कोई  जानकारी मिल
 जायेगी  या.  ..सार्वजनिक  हित  की  हानि
 होगी  V  परिस्थिति  त्रिक़्कुर  उत्टी  है,  सावे-

 अनिक  हित  का  तकाजा यह  है  कि  सी०
 मी  आई०  की  रिपोर्टे मदन  की  मेज  पर  रखी
 जाय

 इम  से  भी  इन्कार  नहीं  किया  जा  सकता
 कि  वह  रिपोर्ट  सदन की  मेज़  पर  रखी  गई

 थी  और  यदि  वह  रिपोर्ट  सदन  की  मेज  पर
 रखी  गई  थी  तो  फिर  मंत्री  महोदय का  यह
 दावा  गलत  हैकि  वह  रिपोर्ट  गुप्त  है।  वह  तभी
 तक गुप्त  थी  जन  नक  कि  वह  मेज  पर  रखो
 नहीं गई  थी,  भेज  पर  रखे  जाने के  बाद  तो
 वह  गुप्त  नहीं  है  ।

 मैं  मह  भी  कहना  चाहूंगा  कि  अगर
 उडीसा की  सरकार...

 Shri  Hem  Barua  (Mangaldai):  On
 a  point  of  order,  Sir;  it  is  on  your
 comment.

 An  hon.  Member:
 order,  Sir.

 Mr.  Speaker:  The  only  point  is
 whether  it  is  a  secret  document  or
 the  one  placed  by  the  hon.  Member,
 in  those  days  when  some  of  you  were
 not  in  this  House,  was  a  valid  docu-
 ment  or  not  and  whether  the  Minister
 Can  place  another  document  now.
 That  ia  the  boint  now.

 औ  wee  fart  ाजयेवी  :  अध्यक्ष

 महोदय,  |. ड  सें  केक  भर  सदस्यों  के  सम्बन्ध

 On  a  point  of

 wr  नी  जश्न  बड़ा  हुआ  है।  सवाल  यह  है  कि
 क्या सरकार किसी राज्य  सरकार  को  केन्द्रीय
 सरकार के  निर्देश  में  चलने  वाले  संगठन  की
 रिपोर्ट  देने से  इन्कार  कर  सकती  है?  क्या  इस
 का  नतीज यह  नहीं  होगा कि  राज्य  सरकारें
 इस  तरह  के  मामलों  में  भ्र पनी  रिपोर्टे  केन्द्र
 को  देगे  से  इन्कार  कर  देंगी?  क्या मेह  मंत्री
 महोदय  यह  अच्छी  पद्धति  अना  रहे  हैं?  क्या
 इस मे  केन्द्र और  राज्यों के  सम्बन्ध  मजबूत
 होंगे?

 Mr.  Speaker:
 Dwivedy.

 Shri  Surendranath

 Shri  Snrendranath  Dwivedy:  Sir,.
 the  House  is  being  confused  by  the
 reply  given  by  the  Home  Minister.
 The  simple  issue  which  you  have  to:
 decide  is  whether  he  can  take  shelter
 under  the  provision  that  it  is  a  secret
 document.

 Now,  there  are  two  documents
 involved  in  this  affair.  One  is  the:
 report  of  the  Cabinet  Sub-Commitiee
 and  a  summary  of  the  C.B.I.  Report
 which  was  placed  on  the  Table  of
 the  House  by  my  colleague  Shri  Hart
 Vishnu  Kamath,  The  Orissa  Govern-
 ment  has  not  asked  for  that  Report.
 That  has  already  been  published  in
 Oriya  and  about  15000  copies  have:
 been  soid.

 Mr.  Speaker:
 they  were  sold.

 Shri  Surendranath  Dwivedy:  The
 other  document  is  the  fuller  report  of
 the  C.B.1.  The  Orissa  Government  has
 asked  for  that  fuller  report  of  the
 C.B.1.  which  was  submitted  to  the
 Government  by  Mr.  Kohli,  Director
 of  the  Central  Bureau  of  mvestiga-
 tion.  On  the  basis  of  that  Report.  the
 Cabinet  Sub-Committee  came  to  some
 conclusions.  In  order  to  enable  the
 Cabinet  Sub-Committee  to  come  to
 some  conclusions,  a  summary  of  that.
 fuller  report  was  placed  before  the
 Cabinet  Sub-Committee.  What  Mr.
 Kamath  placed  on  the  Table  of  the
 House  is  the  Report  of  the  Cabinet
 Sub-Committee  and  the  Summary  of

 Even  at  bus  stands
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 {Shri  Surendranath  Dwivedy]
 the  C.B1I.  Report.  The  Orissa  Gov-

 -etnment  has  not  asked  for  that  Report.

 The  Orissa  Government  has  asked
 for  a  Report  which  I  placed  on  the
 Table  of  the  House,  that  is,  the  fuller
 report  of  the  C.B,I.  which  was  sub-
 mitted  to  the  Government  of  India
 dy  Mr.  Kohli,  Director  of  the
 Central  Bureau  of  Investigation.
 That  Report  contains  the  inquiries
 that  they  made,  Whether  they  got
 any  evidence  from  any  witness  or
 not,  that  is  beside  the  matter.  They
 submitteg  the  Report  to  the  Govern-
 ment  of  India.  Now,  in  order  to
 facilitate  the  inquiry  which  the
 ‘Orissa  Government  propose  to  set  up,
 they  want  a  copy  of  that  fuller  रन
 port.  That  is  no  longer  secret.  I
 had  already  certified  that  what  is  con-
 tained  in  the  Report  which  I  placed

 ‘on  the  Table  of  the  House  is  a  true
 copy  of  the  Report  submitted  to  the
 Government.  1  have  already  got  it
 published  and  it  is  pricea  at  Rs.  2;
 it  is  called  Orissa  Affair  and  the
 ध  ४.  I.  Report.  It  is  already  in
 circulation  in  the  market.  Therefore,
 “he  cannot  take  shelter  under  the  pro-
 vision  that  it  is  a  secret  document,

 The  question  that  arises  now  is
 this.  It  is  ४  Report  submitted  to  the

 If  they  refuse,  what  would
 happen  is  this.  They  will  be  en-
 titled  not  to  send  amy  report  on  the

 ‘law  and  order  situation  to  this  Gov-
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 fg  a  seeret  document  and,  therefore,
 it  cannot be  sent.

 aft  wey  लिमये  :  मैं  अरन  नहीं  पूछ  रहा
 हैं  मैं  व्यवस्था  के  ऊपर  बोल  रहा  हूं।  1अध्यक्ष
 महोदय,  मैं  श्री  सुरेनदनाभ  द्विवेदी  का  आभारी
 हुक् योकि  महा  ब्र  एक  आत  को  उन्होंने  अच्छी
 तरह  स्पष्ट  किया  t  इस  वक्त  जो  बहस  चल

 रही  है  बह  कालोनी  की  उपसमिति  के  सिए
 जैसी  बी  आई० की  रपट  का  सारांश

 बनाया  गया  था,  मुख्तसर  में  बनाया  गया  था.
 उस  की  चर्चा  नहीं  है।  चव्हाण  साहब  का  यह
 कहना है  :

 “The  documents  prepared  for
 the  Cabinet  or  any  of  its  commit-
 tees  are  always  treated  as  secret.”

 पहले  यह  बात  स्पष्ट  होनी  चाहिए  कि

 सीबीआई  की  जो  पूरी  रपट  है,  सारांश  नहीं
 जो  कि  उपसमिति के  लिए  बनाया  गया  था
 क्या  बह  काबीना  के  सिर  था  और  क्या  वह

 गुप्त  था?  उस  के  सम्बन्ध  में  वह  कागजात
 मांग  लेने  चाहिए  फैसला  करने के  लिए
 एक  एक  आत  को  मैं  रखना  चाहता |  ।  इन
 का  यहूदियों  है  कि  सीबीआई की  रपट
 काबीमा के  लिए  या  उस  की  उपसमिति के
 लिए  बोधों"  इसलिए  वह  गुप्त  है।  उन  के  इस
 कथन  का  मैं  खंडन  करना  चाहता  हूं  जैसा

 किसी  सुरेशना  हिवेदी ने कहां उसका ने  कहा  उसका
 सारांश  काबीना  के  लिए  बनाया  गया  था
 लेकिन  जो  मूस  रपट  है  बह  काबीना  के  लिए

 नहीं  है  इसलिए  गुप्त  रहने  का  कोई  सवाल
 नहीं है

 अध्यक्ष  महोदय,  मैं  आप  का  ध्यान  भव
 इस  सदन  की  जो  नियमावली  है  उस  की  आर

 369  की  भोर  दिलाना  चाहता  हैं:

 “A  paper  or  document te  be  1
 on  the  Table  shall  be  duly
 authenticated  by  the  member
 presenting it.”
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 अ  अब  जिस  दस्तावे ंड का  उल्लेख  कर

 सहा हूं  कार्य  साहब  ने  रखी  थी  गहन हीं
 नहीं  अस्ना  जी  ने  जो  पूरी  रिपोर्ट  प्म्यी  थी,
 उ  ca  उल्लेख  कर  रहा  हूं

 =(2)  All  papers  and  documents
 laid  on  the  Table  shall  be  consi-
 dered  public.”

 यह  सावंअनिक  है,  यह  हमारे  नियमों
 अंश लिखा  हुआ  है  नो  अब  चव्हाण  माह  कौन
 आ  वीसमारखं  यह  कहने  वाले  हैं  कि  यह
 अप्स  है?  क्या  वह  इस  सदन  वी प्रक्रिया
 जी  ऊंचे  उठने  हैं?  नया  वह  इम  नियम-
 ककी  के  सामने  नहीं  रुकेंगे  ;  जो  दस्तावेज
 अध़्यक्ष की  मम्म त्ति  मे  नियम  369 के  मात-

 हत  हैं बुल  पर  रक्खा  गया  है  उस  को  गुप्त
 करना  इम  सदन  ध:  प्रौढ़  इस  कुर्सी  का  अप-
 आन  है  ।

 आर,  Speaker:
 point.

 He  has  made  this

 थी  wa  सिमटे  :  यह  दूसरी  बात  है  ।
 डाक्टर  मानव  ने  संविधान  की  द्र सरो  बड़ी  बात
 कही थी  n  मैं  नो  छोटी  लेकिन  बहाव  की  कुछ
 बातें  ले  रहा  हें  t  व्यवस्था  के  प्रश्न  के  लिए
 यह  जरूरी  हैं  7  जो  उन्होंने  कही  थी  वह
 संविधान को  कडी  बान  हे  उस  पर  भी  मैं  आ

 रहा  हूं  उस  गर  अपने  नुक्ते  रख  रहा  हूं
 बाकी  मैं  बिल्कुल  व्यवस्था के  जश्न  पर  बोल

 रहा हूं1

 अध्यक्ष  महोदय,  मेरा  यह  कहना  है
 श्भिंदिधान  को  धाराओं  का  उन्होंने  उल्लेख

 किया  a  अब  मैं  यह  कहना  चाहता  हूं  कि  केन्द्रीय
 सरकार  का  यह  जो  कानून  है  उस  का  नाम
 “दी  कमिशन औफ़  इनक्वायरी फैक्ट  1952
 है  उस  का  भी  अपमान  भर  उल्लंघन
 चन्दा  साहब  कर  रहे  हैं  fre  राज्य  सरकार
 को  कार्यवाही  में  बह  बाथा  उत्पन  कर  रहे
 हैं।  भाप  जरा  उसे  मंगवा  सीजिये  तो  अच्छा

 होगा  वरना  मुझे  शूरा  पढना  पढ़ेगा  ।
 Mie  sen
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 Mr.  Speaker:  Please  read  only  the
 relevant  sentence.

 भ  भु  लिमये  :  मैं  उतना  ही  पढूंगा
 जितना  जरूरी  होगा।  उस  का  अनुच्छेद  है
 अप)  —

 ‘The  appropriate  "Government
 may,  if  it  is  of  opinion  that  it  is
 necessary  to  do  so,  and  shall,  if  a
 resolution  in  this  behalf  is  passed
 by  the  House  of  the  People,  or,
 as  the  Case  may  be,  the  Legisla-
 tive  Assembly  of  the  State,  by
 notification  in  the  Official  Gazette,
 appoint  a  commission  of  inquiry
 for  the  purpose  of  making  an
 inquiry  into  any  definite  matter
 of  public  importance  and  perfor-
 ming  such  functions  and  within
 such  time  as  may  be  specified  in
 the  notifications,  and  the  Commis-
 sion  so  appointed  shali  make  tha
 the  inquiry  and  perform  the  func-
 tions  accordingly.”.

 आगे  यह  कहा  जाना  है

 “Provided  that  where  any  such
 commission  has  been  appointed
 to  inquire  into  any  matter—

 (a)  by  the  Central  Govern-
 ment,  no  State  Government

 shall,  except  with  the  approval
 of  the  Central  Government,
 appoint  another  commission  to
 inquire  into  the  same  matter  or
 so  long  as  the  commission  ap-
 pointed  by  the  Central  Govern-
 ment  is  funciioning.

 केन्द्रीय  सरकार  क  कोई  कमिशन  नहीं
 है।  हम  लोगों  की  मांग  थी  ।  इस  को  उन्होंन
 ठुकराया  ।  अब  मैं  रंगा  साहब  की  सरकार
 के  बारे  में  एक  तारीफ़  का  शब्द  यह  कहना

 चाहता हूँ कि यह शायद हूं  कि  यह  शायद  गैर-कांग्रेसी  सरकारों

 मे  पहली  भीर  भेली  प्रान्तीय  सरकार  हैं  जिस
 ने  हिम्मत  दिखलाई  है  कि  जिन  मंत्रियों  के

 कारनामे  सारे  देश  में  बदनाम  हो  चुके  थे
 उन  की  निष्पक्ष  जांच  करने  की  इस  हिम्मत

 के  लिए  मैं  उस  सरकार को  तारीफ  करता
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 जी  मधु  लिमये]

 हैं  i  असर  में  यह  सभी  राज्यों  में  होना  चाहिए  t

 अब  जिस  राज्य  सरकार ने  ऐसी  हिम्मत
 दिखलाई  है  उस  की  तारीफ  तो  करनी

 चाहिए  ।

 Mr.  Speaker:  A  point  of  order
 should  not  be  a  speech  like  this.

 यी  we  लिमये  :  में  यवस्था  पर  हो

 बोस  रहा  ia  1  अब  बो  में  आये  :

 “(b)  by  a  State  Government,
 the  Central  Government  shall  not
 appoint  another  commission  to
 inquire  into  the  same  matter  for

 so  long  as  the  commission  appoint-
 ed  by  the  State  Government  is
 functioning.".

 wa  केन्द्र  का  नहीं  है  तो  अब  राज्य  पर

 आते  हैं  ।  अगर  राज्य  सरकार  करेगी  तो
 केन्द्र  नहीं  करेगा i  और  अगर  केन्द्र  करेगा तो
 राज्य  सरकार  नहीं  करेगी  ।  अब  केन्द्र  नहीं
 कर रहा है  राज्य  कर  रहा है।  विधान  सभा
 में  इस  बारे  में  अंतिम  फैसल,  करने के  सलिए
 आनकारी  की  आवश्यकता  है।  इन  लोगों  के

 पास रपट  है  यह  देना  नही  चाहने है  i  नया

 कारण  है?  तोन  इस  के  कारण  हो  सकने  हैं।
 णकतो  इस  को  यह  इज्जत  का  सवाल  बनाना
 चाहते हैं  क्योंकि  एक  विरोधी  दन  के  सदस्य

 ने  रक्खा  इर्यामए  इज्जत  का  सवाल  चव्हाण
 साहब  इसे  अनाना  चाहते  हैं  ।  नसरी  बाज  यह
 हो  सकती  है  कि  यह  मंत्रियों  के  खिलाफ

 आरोप  हैं।  उन  सब  की  जांच  हो  यह  बान
 पसन्द  नहीं

 Suri  K.  Narayana  Rao
 The  hon.  Member  is  not  raising  any
 point  of  order  but  is  only  making  a
 speech.

 सिलसिला वह  डस  देश  में  चलने  तडी  देना
 ब्य्ह्ने  हैं  इसलिए  उसके  ऊर  कुठाराघात
 कर  रहे  हैं  t  तीसरी  आत  में  बडी  गम्भीरता

 (Bobbili):
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 के  साय  कह  रहा  हूं  t  मुझे  ऐसा  लगता  है  कि
 भूतपूर्व  गृह  मंत्री  और  उन  का  मंत्रालय  शौर
 भूतपूर्व  संरक्षण  मंत्री  और  उन  का  मा
 जोकि  इस  क्त  गह  मंशी  हैं  उन  का  बीजू
 पटनायक  के  साथ  लगाव  या  दोस्ती  थी  विवके
 लिए  मैं  कढ़े  शब्द  का  इस्तेमाल  नहीं  करना
 थाहता  .  उन्होंने  रेगुलर  का  इस्तेमाल

 किया  है  इस  लिये  इनकी  दोस्ती  को  भी  मैं
 अभिनीत  और  इरेंगुलर  कहना  चाहता

 हं  t  यह  क्या  लगाव  हे  क्या  दोस्ती  है  इस  के

 बारे  में  इस  सदन  की  जो  कमेटी  है  भीर  जियों
 राज्य  सभा के  मं स्व सं  भी  शामिल  हैं
 उस  संसदीय  कमेटी  पबलिक  एकाउंट्स  कमेटी
 की  रिपोर्ट में  में  केवल  मैं  दो  जुमले  पढने
 वाला  हैं।  उस  के  बिना  उस  का  कमला  नहीं
 होगा  (ध्यान)

 Shri  K.  Narayana  Rao:  The  hem.
 Member  is  not  raising  any  point  of
 order  but  is  only  making  a  ?  eth

 भी  मधु  लिमये  भाप  सुनिये  1  *  स्
 महोदय,  यह  बहन  गम्भीर  मामला  है  n  गढ़

 संसद  की  समिति  है  q  मैं  कोई  एक  मामूली
 दस्तावेज़  से  उदाहरण  नही दे  रहा हूं
 यह  कलिंग  एयरवेज  को  बढ़ाने  के  बारे  में
 है.  जिसका  कि  विरोध  शुरू  में  मं  रक्षण  मंजी
 ने  किया  और  मंत्रालय  ने  किया  था  ।  उस  के
 बारे  में  उन्होंने लिखा  है  :

 “The  thinking  in  the  Ministry  of
 Defence  apparently  underwent  a
 radical  change  subsequently  fcr
 reasons  not  easy  to  understand.

 हमारी  संसदीय  कमेटी  बहुत ही  मीठे  शब्दों  में
 और  नरमी  के  ne  आतें  करती है.

 Mr,  Speaker:  How  is  it  relevant:
 to  the  point  that  we  are  discussing
 now  whether  a  document  should  विक
 supplied  or  not:  The  hon.  Meuber
 is  going  far  away  from  it;  be  is  goteg.
 wide  of  the  mark.  He  is  referring @
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 various  other  things.  I  could  ynder-
 stand  what  Shri  Surendranath
 Dwivedy  had  said.  But  the  hon.
 Member  is  going  to  other  points.

 sh  बल  लिमये:  उमा  से  सम्बन्धी है।
 उम  को  क्यों छिपा  रहे  हैं?  मैं  अब  एक  ही
 वाक्य  में  खत्म  किये  देना  है  1  उन्होंने  डेका

 चाल  किया  |

 The  Cummittee  further  note
 with  surprise  that  a  further  con-
 tract  was  further  concluded  for
 three  years  without  calling  for
 fresh  tenders.

 Mr.  Speaker:  This  is  not  relevant
 here.  Shri  Gopalan.

 भी  ्  लिमये:  अाण्चय  हो  रहा हे
 हम  कमेटी  को 1,  सुरक्षा  नथा  गह-मंत्रालयों
 ने  कलिंगा  एयरवेज  का  ठेका  बिना  डैडी

 मांगें  zo  नोन  साल  के  लिये  क्यों  बढ़ाया  t

 यह  सारा काम  खोज  गणनायक को  बसाने

 के  लिये  हो  रहा  है.  यह  दस्तावेज गर्त  नहीं  है।
 यह  सार्वजनिक  है  और  उडीसा  सरकार  को
 सहायता  करने  के  लिये  इम  को  दिया  जाना
 चाहिये  ।

 Shri  P.  K.  Deo:  1  would  like  ०
 say  something  which  is  very  rele-
 vant

 Mr.  Speaker:  No.

 Shri  A.  ह  Gopalan  (Kasergod):  I
 have  no  point  of  order.  But  7  only wish  to  make  a  humble  submission
 and  would  request  you  to  give  a
 ruling  on  two  points.

 A  member  of  this  House  placed  the
 document  on  the  Table.  When  he
 Placed  it,  he  authenticated  the  cor-
 rectness  of  the  document,  After  that, the  member  has  also  just  now  said that  he  has  published  the  document. After  these  two  things,  does  the  docu-
 ns  remain  a  secret  document?  If
 ri  is  already  published,  if ग  available  for  Rs.  2  in  the  market,
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 in  the  commonsense  view,  in  the  view
 of  ordinary  people,  can  it  be  treated
 as  a  secret  document?  Even  if  in  the
 eyes  of  Government  it  becomes  a
 secret  document,  a  document  which
 is  already  published,  what  are  you
 going  to  do  with  the  document  which
 is  already  published?

 Shri  ह  ह.  Deo:  1  would  make  a
 submission  which  is  very  relevant.

 Mr.  Speaker:  May  I  request  him
 to  sit  down?

 Shri  Tulshidas  Jadhav  (Baramati):
 I  want  to  say  a  few  words.

 Mr.  Speaker:  May  I  request  all  of
 you  to  sit  down?

 Shri  P.  ह,  Deo:  This  is  a  very  reie-
 vant  point.  I  would  quote  from  the
 ruling  of....

 Mr.  Speaker:  1  appeal  to  the  hon
 Member  not  to  insist  on  his  speaking
 and  my  resuming  my  chair.  He  has
 got  the  same  copy.

 Shri  ह  हू.  Deo:  What  1  want  to  say
 is  quite  different.  Will  you  kindly
 hear  me?

 Mr.  Speaker:  Will  he  resume  his
 seat?

 Shri  ४,  K.  Deo:  You

 नै ve  cr
 cannot  tei:

 me  like  this.  1  would  like  to  help
 you......

 Mr.  Speaker:  If  he  wants  to  help
 me,  this  is  not  the  way  to  do  it.

 Shri  P.  ह.  Deo:  1  should  be  given
 a  chance.  Unless  J]  am  heard,  how
 can  I  help  you?

 Mr.  Speaker:  He  insists  on  his
 speaking  when  1  am  on  my  legs.  Is
 this  the  way  to  help?  Certainly  not.

 Shri  ह  K.  Deo:  Before  you  give
 your  ruling,  I  would  like  to  read  to
 you  what  Sardar  Hukam  Singh
 said

 Mr,  Speaker:  Dues  he  think  that  I
 am  going  to  give  a  ruling  on  all
 these  complicated  matters  just  off-
 hand  right  now?  1  would  take  time
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 [Mr,  Speaker]
 to  do  so.  If  the  hon.  Member  wants
 to  help  me,  I  would  like  to  avail  of
 his  help  also.  I  would  like  to  under-
 stand  from  the  hon.  Minister  and  the
 hon.  Law  Minister  before  I  take  a
 decision.  I  am  not  going  to  give  an
 off-hand  ruling  here  and  how.

 Shri  P.  K.  Deo:
 minute.

 I  want  only  one

 .Y
 Mr.  Speaker:  Not  now.  I  am  asking

 the  leaders  of  Parties  to  help  me.

 Shri  P.  K.  Deo:  You  allowed  two
 PSP  Members  to  speak.

 Many  of  them  have
 been  getting  up.  I  have  not  allowed
 them  (Interruptions).  Why  does  he
 insist  on  speaking  when  I  am  on  my
 legs?

 Mr.  Speaker:

 Shri  फ.  K,  Deo:  I  have  something
 new  to  say  (Interruptions).

 Mr.  Speaker:  In  this  way,  we  can-
 not  proceed.  I  would  appeal  to  ail
 sides  not  to  proceed  in  this  manner.

 Shri  P.  K.  Deo:  I  assure  you  that
 there  will  be  no  repetition  of  what
 ethers  have  said  (Interruptions).

 Some  hon.  Members:  We  do  not
 want  to  hear  him  (Interruptions).

 Shri  P.  K.  Deo:  I  would  draw  your
 attention  to  the  ruling......

 Some  hon.  Members:  No,  no.  (In-
 terruptions)

 Shri  Ranga:  What  is  all  this?  Can
 we  not  be  heard?  You  can  send  us
 all  out,  but  you  cannot  shout  us
 down  like  this.  Is  this  the  way  they
 are  going  to  carry  on?  You  should
 control  them.  I  am  here  to  protest
 against  this  kind  of  thing  (Interrup-
 tions).

 Mr.  Speaker:  May  I  request  all  of
 you  to  sit  down,  including  Mr,  Deo.
 You  have  created  this.  (Interrup-
 tions) .
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 Shri  Morarji  Desai:  I  would  like
 to  say  something.  (Interruptions).

 Mr.  Speaker:  Let  us  also  hear  him.

 at  gem  बीमारी  वाजपेयी  :  अध्यक्ष

 महोदय,  अगर  यह  लोग  इस  तरह  से  बोलेंगे

 तो  इस  सभा  का  काम  नहीं  चल  सकता  |

 (व्यवधान)  और  आप  किसी  को  अनुमति
 नहीं  देंगे  तो  वह  नहीं  बोलेगा,  और  अगर

 आप  के  अनुमति  देने  के  बाद  भी  बोलेगा  तो

 आप  उस  को  सिखत्रारयेभ  नहीं,  आपउस  को

 सजा  देंगे  लेकिन  अगर  कांग्रेस  के  मेम्बर  इस

 तरह  से  नित् लायेंगे  (व्यवधान)  तो  यह

 नहीं  चलेगा  |

 Mr.  Speaker:  Let  us  maintain
 some  order  now.  Let  us  hear  what
 the  Deputy  Prime  Minister  has  to  say.

 Shri  Kanwar  Lal  Gupta  (Delhi
 Sadar):  We  will  not  allow  the
 Deputy  Prime  Minister  to  speak  if
 those  benches  do  not  allow  पड  to
 speak.

 Mr.  Speaker:  This  is  most  unfair.
 I  called  Mr.  Vajpayee  and  Mr.  Lohia.
 Your  spokesmen  have  said  what  ali
 they  wanted  to  say.

 Shri  Morarji  Desai:  May  I  say  that
 when  my  hon.  friend  Prof.  Ranga
 appealed  to  me  to  talk  to  the  mem-
 bers  on  this  side  that  they  should  not
 create  this  kind  of  thing,  I  would
 have  been  very  happy  if  he  had
 asked  his  members  not  to  stand  up
 when  the  hon.  Speaker  was  on  his
 legs.  This  is  not  the  way  to  deal
 with  this.  I  am  very  sorry  that
 members  on  this  side  should  shout  or
 do  anything,  but  who  is  provoking
 it?  This  ought  to  be  understood.  If
 all  my  hon.  friends  want  that  the
 House  should  work  in  peace,  should
 not  all  of  us  work  together  for  it,  and
 if  the  hon.  Speaker  tells  the
 hon.  Member  to  sit  down  he  does  not
 sit  down,  then  when’  the  Speaker
 helplessly  sits  down  because  he  15
 not  able  to  carry  out..,,

 ,
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 Shri  A.  B.  Vajpayee:
 started  shouting.

 Shri  Morarji  Desai:  If  you  are
 going  to  shout  now  also,  what  am  I
 to  do?  If  you  do  not  want  to  allow
 me  to  speak,  and  if  this  is  the
 way  things  should  go  on....

 Shri  A.  छि,  Vajpayee:  They  should
 have  allowed  the  Speaker  to  control
 the  House,  they  should  not  have
 shouted.

 Shri  Morarji  Desai:  If  I  am  not
 heard,  then  I  am  afraid  I  +  not
 be  able  to  say  anything,  I  do  not
 want  to  say  anything,  but  I  would
 appeal  to  the  hon.  Member  to  look
 at  it  not  in  a  partisan  way,  but  to
 look  at  the  rights  of  the  whole  House.
 If  in  this  way  we  do  not  obey  the
 Chair,  anybody  from  that  side  or
 this  side,  all  of  us  should  combine  in
 putting  down  that  member,  and  I  will
 be  the  first  person  to  do  it  if  my
 hon.  friends  cooperate  in  this.

 Then  they

 Mr,  Speaker:  I  appeal  to  all  sec-
 tions  of  the  House.  It  is  not  as
 though  I  have  not  given  a  chance.  I
 have  asked  Prof.  Ranga  to  speak
 (Interruptions)  Rangaji  should  not  go
 on  interrupting.  (Interruptions).
 Allow  me  also  two  minutes.  After
 all,  I  have  allowed  every  one  of  you
 ten  minutes.  It  is  not  as  though
 the  opposition  is  not  allowed  io
 Speak.  I  alloweq  Mr.  Gopalan_  to
 speak,  It  ig  not  as  if  I  just  want
 to  give  a  decision  offhand.  (Interrup-
 tions).  You  are  beginning  again.
 The  paper  which  my  hon.  friend  15
 holding  in  his  hand  to  read  out  15
 just  the  paper  on  my  hands  also.  If
 he  wants  really  to  help  me  should
 he  not  do  it  later  on?  After  all,  if
 they  want  to  shout,  what  can  1  do?
 He  says  two  people  from  PSP  spoke.
 The  leader  did  not  want  to  speak,
 but  Mr.  Nath  Pai  rose  on  a  point,
 Later  on  he  wanted  to  speak.  Should
 I  prevent  the  leader  from  speaking
 because  Mir.  Nath  Pai  had  spoken?
 Can  I  prevent  Mr.  Madhu  Limaye
 from  speaking  because  Dr.  Lohia  has
 spoken,

 a HR

 JVAISTHA  18,  1889  (SAKA)  on  Shri  B.  Patnaik  3842

 What  I  say  is  that  I  am  not  giving
 any  decision  now  on  the  point  which
 Prog.  Ranga  and  all  the  leaders
 of  the  opposition  have  made.
 It  is  one  side  of  the  argument.  I
 would  like,  bare  I  give  a  ruling,  to
 hear  the  other  side  also;  the  other
 side  must  have  its  say.  We  should
 allow  that.  What  is  the  use  of  ten
 people  getting  up  and  everybody  else
 wanting  to  do  the  same  thing?  I
 would  like  to  be  fair  t  the  Home
 Minister  and  the  Law  Minister  and
 would  like  to  hear  them.  There-
 fore  I  would  postpone  this.
 13  hrs,

 जा०राभभनोहर  लोहिया  :  यह  आप
 बयां  कर  रहे  है

 Mr,  Speaker:  Therefore,  may  I
 suggest  that  this  stand  postponed?  I
 will  take  it  up  later  on.

 Bro  राम  मनोहर  सोनिया:  इन  लड़कों
 को  पढ़  कर  आना हैं  क्या?

 Mr.  Speaker:  Not  today;  I  will
 fix  up  some  other  day.  I  would
 like  to  lake  my  own  time  because  I
 am  not  a  legal  expert  or  a  constitu-
 tional  expert.  Therefore,  1  would
 fix  up  some  other  time.  The  House
 how  stands  adjourned  for  lunch,
 13.62  hrs.

 The  Lok  Sabha  then  adjourned
 for  Lunch  till  Fourteen  of  the  Clock.

 The  Lok  Sabha  then  _  re-gssembled
 after  Lunch  at  Fourteen  of  the  Clock.
 1  Deruty-Speeaxer  in  the  एका

 Shri  ह  ह.  Deo:  Sir,  before  you
 take  up  the  next  item,  I  would  like
 to  point  out  that  the  Calling  Atten-
 tion  matter  is  not  closed.

 Mr,  Deputy-Speaker:  It  has
 postponed.

 Shri  ह  K.  Deo:  To  which  date?

 Mr.  Depaty-Speaker:  The  ruling  on
 the  point  of  order  is  given  by  the

 been

 Speaker.  Then  it  will  be  taken  up
 because  it  involves  fundamental
 points,

 ty
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 Shri  ?  K.  Des:  Those  who  have  16.04  hra.
 tabled  the  Calling  Attention  notice
 should  not  be  denied  the  opportuntty  PAPERS  LAID  ON  THE  TABLE
 of  putting  questions.  Nortrscation  unpeR  ‘CunrnaL  Excrex

 ‘Rusa Mr.  Deputy-Speaker:  In  the  nor-
 mal  course  you  will  get  the  oppor-
 tunity.

 Shri  Srinibag  Misra  (Cuttack):
 When  one  matter  was  decided,  there
 was  another  point  of  order  on  that
 Calling  Attention  matter.

 Mr  Deputy-Speaker:  The  whole
 question  has  been  postponed.

 Shri  Srinibas  Misra:  But  the  point
 that  I  am  going  to  raise  will  not  be
 decided  by  the  Speaker;  the  other
 point  of  order  would  be  decided.
 That  is  my  point.

 Mr,  Deputy-Speaker:  The  Calling
 Attention  is  not  before  the  House  for
 discussion  now.  So,  you  will  be  rais-
 ing  a  ‘point  of  order  in  a  vacuum.
 ‘You  can  take  it  up  when  the  matter
 ig  brought  before  the  House,

 Shri  Srinibas  Misra:  The  iunch  in-
 terval  came  to  the  rescue.

 Mr,  Deputy-Speaker:  You  see  the
 question  before  us  is  not  the  Calling
 Attention  Notice.  So,  whatever  point
 of  order  pertains  to  the  Calling
 Attention  Notice  was  raised  or  is
 likely  to  be  raised  could  be  taken
 when  the  matter  comes  before  the
 House.

 Shri  Syintbas  Misra:  1  want  to  know
 whether  the  Catling  Attention  has
 been  postponeg  or  the  ruling  only  has
 been  postponed.

 Mr.  Deputy-Speaker:  Wniess  the
 given,  that  question  cannot

 The  Deputy  Priine  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desal):  I  beg  to  lay  on  the  Table  a
 copy  of  Notification,  dated  the  &th
 June,  1967,  issued  under  rule  8९1)  of
 the  Central  Excise  Rules,  1944.  [Plac-
 ed  in  Library,  see  No,  LT-574/67.}

 Report  oy  ComMussionwgn  FOR
 Scueputep  CAsTes  AND  SCHEDULED

 Tres
 The  Minister  of  State  in  the  Minls-

 try  of  Petroleam  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghw  Ramsish):  On  behalf  of
 Shrimati  Phulrenu  Guha,  I  beg  to
 lay  on  the  Table  a  copy  of  the  Report
 of  the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  for  the
 year  1965-66,  under  article  338(2)  of
 the  Constitution,  [Placed  in  Library,.
 see  No,  LT-575/67.)

 Nomprcation  unprr  Customs  Act  anp
 Centray  Excisr  ann  Sart  Act

 Shri  Morarji  Desai:  द  beg  to  lay  on
 the  Table—

 (1)  A  copy  each  of  the  following
 Notifications  under  section
 159  of  the  Customs  Act,
 1962;

 (i)  The  Crew  Baggage  Rules,
 1967,  published  in  Notifica-
 tio  No.  GSR.  758  in
 Gazette  of  India,  dated  the
 27th  May,  1967.

 di)  The  Passengers  (Non-
 Tourist)  Baggage  (Amend-
 ment)  Rules,  1967  publish-
 ed  in  Notification  No.  G.S.R.
 750  in  Gazette  of  Indie,
 dateg  the  27th  May,  1967.

 [Placed  in  Library,  see  No.  LT-
 ‘SGN.

 (2)  A  copy  each  of  the  following
 Notifiestions  under  section


